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CENTRAL ADyiWlStRAlWE TRIBUNAL
PRlMCiPAL BENCH

OA 30SS/20D4

Mev^ Delhi, this the 27 '̂' day of July, 2QQ5

Hoo'ble Mr..Justice M.k. Khan, Vice-Chairman (J)
Kon'IsJs S.K. fVlaSliotra, IVlemfeer (A)

HC (Dvr.) Manu Ram Meena islo.401G/PCR
S/o Sh. 8.R. lyieena,
R/o B-188, Prem Nagar-li, Nangioi
New Delhi ~ 110 041.

(None for the applicant)

Government of NCT of Delhi
Through
Deputy Commissioner of Police
Police Control Room; Delhi. ,

Versus

rt

.Applicant

.Ksspondent

(By Advocate Shri Rishi Prakash)

ORDER (ORAL) '

By Mr. Justice MA. Khan, Vice-Chalrman (J);-

Tne present OA is filed by the applicant for staying the disciplinary' enquiry

proceeding till the criminal case pending against him is decided. The applicant is

not represented although the matter \<vas passed over and was directed to be

listed again at 12.30 Pfvi. Even then nobody was present on behalf of the

applicant.

2. Learned counsel for the respondents has stated at the Bar that in the

meantime the disciplinary proceeding has been completed and oniy report is to

be submitted by the Enquiry Officer. May be this is the reason xmy the applicant

does not ssem to be any more interested in pursuing the OA. Accordingly, the

OA is dismissed in default.
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(S.K^alhotra)
Member (A)
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(MA. Khan)
Vlce-Chairman (J)


